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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI et

ORIGINAL APPLICATION NO. 479/2022

IN THE MATTER OF:
KRISHNA CHOUHAN ..APPLICANT
VERSUS
STATE OF JHARKHAND ..RESPONDENT

REPLY ON BEHALF OF MDCWL LTD, {(FORMERLY, MONNET
DANIELS COAL WASHERIESLTD.) - .- °

MOST RESPECTFULLY SHOWETH:

1. The present Reply is being filed in compliance of Order passed by
this Hon’ble Tribunal on 10.08.2022 to answer the issues raised by
the Applicant in his letter dated 19.04.2022 addressed to the
Jharkhand State Pollution Control Board complaining about
environmental pollution caused by “Monnet Daniels Coal Washeries
Ltd.” situated at Khalari Block of District Ranchiwhich letter has been
received by this Hon’ble Tribunal through Post and which letter
petition has been consequently registered as an Original Application

by this Hon’ble Tribunal in the interest of justice.

2. The Complaint of the Applicant was that, “Monnet Daniels Coal
Washeries Ltd.” had stored huge quantities of rejected coal in its
washery and blocking the road. The Applicant has alleged that the
Coal Washery Is violating the provisions of the Air (Prevention and

Control of Pollution) Act, 1981 and is also contaminating the river
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namely ‘Sonadubi’ by way of discharging untreated effluents in its
water. This Hon’ble Tribunal, therefore, on receipt of the said
complaint of the Applicant formed a Joint Committee of the
concerned Statutory Authorities vide Order dated 10.08.2022 to
verify the factual situation and to suggest remedial measures in
accordance to law. Additionally, “Monnet Daniels Coal Washeries
Ltd.” has been asked to file its response in answer to the said

allegations of the Applicant.

3. Itis stated that, “Monnet Daniels Coal Washeries Ltd.” now known
as MDCWL LTD. is engaged by Punjéb State Power Corporation Ltd.
(PSPCL) as Washery Operator for the broduction of washed Coal. The
Washery is situated at KDH area in Khalari Block ofDistrict Ranchi,
Jharkhand. “Monnet Daniels Coal Washeries Ltd.” is a Coal Washery
{wet process}) unit and working on closed circuit principle,
established in the leased Land of M/s Central Coalfields Ltd. (ccLy.
While the Washery is engaged fn the production of ‘cleah
Coal/washed Coal’, some waste in the form of ‘reject coal’ is also
produced, which is the by-product of the process. Washed coal is
sent to ‘Punjab State Power Corporation Ltd.’ {PSCPL)through
Railway Wagons keeping environmental concern in view and coal
rejects are temporarily stored in the premises of the plant and

ultimately disposed of to captive power plants through railway

wagons only.

That, during the period in question the Washery dispatches

through Rail Wagons could not function because the Certificate of
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‘Consent to Operate’ {CTO} issued in favour of the Washery had
expired in December,2021 and though an application for renewal of
the same was made, the renewal of the Certificate only took place
after a period of 3 months in March,2022 as a result of which the
reject coal that had accumulated in the premises could not be

disposed of.

Additionally, while there was countrywide lockdown, due to the
‘Corona’ Pandemic the dispatch could not be in time resulting in
accumulation of Reject Coal in the premises, but as the situation
improved those rejects were disposed off regularly. Presently, the
Reject and Washed Coal are being disposed/dispatched periodically.
4.ISSUES RAISED BY THE APPLICANT WITH REGARDS TO
ENVIRONMENTAL POLLUTION ALLEGEDLY CAUSED BY THE PROJECT
PROPONENT, “MONNET DANIELS COAL WASHERIES LTD.” AND
RESPONSE THERETO: |

(i) The Applicant has alleged that the ‘Monnet Daniels Coal
Washeries Ltd.” {Also called the ‘Project Proponent’) has stored huge
quantities of rejected coal at its Washery which has biocked the road

near KDH weighbridge.

It is hereby stated, that, the activities undertaken by the
Washery never blocked the road near KDH Weighbridge. The road
which the Applicant has pointed out belongs to M/s Céntral Coal
Fields Ltd. and is simultaneously used by CCL,KDH Project &others
for Local Sale, transporting, and Weighment at CCL weighbridge



situated alongside the road which results in jamming of the road at
times. it is incorrect to say that the rejected coal stored in the
Washery is causing any blockage. Some spillage at the weigh bridge

is due to unloading of overloaded trucks of Loca! Sales of M/s CCL.

Monnet Daniels Coal Washeries Ltd. is not in the business of
Local Sales and all dispatches are being done through Railway

~ Wagons only,

Alsc, it is pertinent to mention that while Washed coal
produced at the Washery is sent to Punjab State Power Corporation
Ltd. (PSCPL) through Railway Wagons, the coal rejects are
temporarily stored in the premises of the plant and ultimately
disposed off to captive power plants only through railway wagons.
During the COVID Pandemic, when there was countrywide lockdown,
the dispatches were badly affected, but, as the restrictions imposed

during the lockdown eased the Reject Coal was disposed off.

It is however submitted that one portion of the Project
Boundary wall was damaged due to heavy rains because of which
some reject coal had inadvertently made its way onto the adjoining
portion of the road. Action has already been taken to repair the
Boundary Wall in order to prevent any spiliage of the reject coal and
removal of already spilled reject coal.

{ii) It has also been alleged by the Applicant that rejected coal
stock caught fire which emitted smoke thereby affecting the health

of the residents living in the nearby areas adversely.
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This allegation of the Applicant is vehemently denied in as
much as there has not been any incident of the Coal stock catching
fire endangering the lives of human populace as washery is situated

in mines area and away from habitation.

It is however very crucial to mention that ‘Coal', because of
its characteristic features has a tendency to catch fire. And in order
to ensure that the rejected Coal stock does not catch fire, adequate
arrangements for “Fire fighting Hydrant Systems” alli along the
boundary of factory premises are there in place. There are 20No. of
“Fire fighting Hydrant Valves/System” which are all operational,
Additionally, there are 22 No. of fixed type of Water Sprinklers for
suppression of dust on roads and its surrounding areas. Mobile
water Tanker/ sprinklers are also in movement all along the factory

premises and its surrounding areas.

It is alSo pertinent to mention that, the washery is situated
on the Lease Hold Area of the KDH Mines besides the Coal loading
point of KDH Railway Siding No.& II which area is not occupied by

human population.

(iii) It has been alleged that there has been violation of the Air
(Prevention and Control of Pollution) Act, 1981 by the ‘Monnet

Daniels Coal Washeries Ltd.’

It is humbly submitted that The Unit has been functioning in
compliance of all rules and regulations in place for the protection of

the environment. The Unit is having Environmental Clearance from



the Govt. of India, Ministry of Environment and Forest under
Reference No.- J-11015/260/2008- 1A.11 {M), dated 10.12.2008 which

is annexed as Annexure R/1.

A No Objecfion Certificate {Consent to Establish} under Section
25 and 26 of the Water (Prevention and Control of Pollution) Act,
1974 and under Section 21 of the Air {Prevention and Control of
Pollution} Act, 1981 has been granted in favour of Unit by the
Jharkhand State Pollution Control Board, Ranchi vide Memo No. N-5,
dated 09.03.2009 which is annexed as Annexure R/2.

The Unit is having authorisation for Facilities Processing
Environmentally Sound Management practice for dismantling and
recycling of E-waste issued by the Jharkhand State Pollution Control
Board under reference B-1055, dated 04.10.2018 which is valid for 5

years from the date of issue and which is annexed as Annexure R/3.

The Unit also has the Consent to Operate (CTO} Certificate
‘under section 25 and 26 of the Water (Prevention and Control of
Pollution} Act, 1974 and under section 21 of the Air (Prevéntion and
Control of Pollution) Act, 1981. Copy of CTO Certificate granted in
favour of the Unit vide Reference No. JSPCB/HO/RNC/CTO-
6520424/2020/708 valid upto 31/12/2021 dated 25/03/2020is

annexed herewith as Annexure R/4.

While the Consent to Operate {CTO) certificate of the washery
had expired in December,2021 and application for renewal of the
same was made, the renewal of the Certificate only took place after

a period of 3 months in March,2022 as a result of which the reject



coal that had accumulated in the premises could not be disposed of

in time.

Copy of payment of Challan made to State Poliution Control
Board, Jharkhand for renewal of the Consent to operate Certificate
(CTO) for an amount of Rs. 1,66,000/- dated 28.10.2021 and receipt
received dated 01/11/2021 is annexed herewith as Annexure R/S.

The renewed CTO Certificate was granted in the favour of the
Unit vide Reference No. JSPCB/HO/RNC/CTO — 11502577/2022/265,
dated 12.03.2022 which is valid upto 31.12.2023. Copy of CTO
Certificate dated 12.03.2022 is annexed herewith as Annexure R/6.

The Unit is also having authorisation from the Jharkhand State
Pollution Control Board for handling of hazardous waste and for its
disposal which is valid upto 31.03.2025 vide Memo No.
JSPCB/HO/RNC/HWM — 9658292/2022/28 dated 17.07.2022 which is

annexed as Annexure R/7.

| And therefore, this allegation that the Washery has violated
any law is entirely false for the reason that the .‘Monnet Daniels Coal
Washeries Ltd. while being engaged in the business of Coal
processing has always been abidihg by the law in force keeping all
safeguards in place. The Unit is having Consent to Operate {CTO}
under the Air {Prevention and Control of Pollution) Act, 1981 which is

valid upto 31,12.2023.

Also, in order to monitor the Air Quality, the Unit has installed

PM-10 Analyser which is having its Connectivity with Jharkhand State



Pollution Control Board server and result shows that PM-10
concentration in the Ambient Air was found well within the
prescribed limit most of the time as notified by Central Pollution

Control Board. Ambient Air Quality standard as notified by CPCB
dated 18.11.2009 is annexed herewith as Annexure R/8.

Copy of Test Report showing the Air quality for the date of
monitoring between 19.09.2022 to 20.09.2022 dated 29.09.2022 is

annexed herewith as Annexure R/9.

Copy of Air quality data of PM-10 analyser rebresenting
Ambient Air Quality of the area for the period from 01.11.2022 to
30.11.2022 is annexed herewith as Annexure R/10.

Additionally, Continuous Ambient Air Quality Monitoring
Arrangements — Ambient Air Quality Monitoring inside the factory
premises are also monitored regularly by the Scientific research
laboratory of Jharkhand State Pollution Control Board at different

locations.

It is however submitted as before that there had been some
damage to the walls surrounding the Boundary Wall of the Project
due to heavy rain because of which some coal had inadvertently
made its way onto the adjoining portion of the road and the same
might have resuited in coal dust in the area. But, the Boundary Wall

is repaired from time to time in order to ensure that there is no



possibility of any spillage of coal in future that might result in the

problem of coal dust.

{iv} Another allegation against the Washery is that there is
effluent discharge into the “Sona Dubi” River which is contaminating

the surface water,

First and foremost, Sona Dubi is not a river. It is a Rain-fed
drain which ultimately meets river Damodar at a distance of about 3-

4 Kms,

It is heréby submitted that Monnet Daniels Coal Washeries
Ltd. is designed for Zero Effluent Discharge. The Washing process is
designed for closed circuit system. Unit is following all concerned
enactment specified in Schedule 1 of the National Green Tribunal

Act, 2010 and has not violated any of them.,

Effluents with coal fines is sent to Belt Filter Press imported
from U.K.,, where coal fines are recovered and mixed with solid
Rejects which are disposed of by Rail. Practically there is no
discharge out of circuit. In case of any power failure some water gets
discharged to settling ponds for recirculation to circuit. There is no
dischargé as such going outside the Washery. Settling ponds are
already there and one more siltation pond work has started at Site to

take care of any emergency.
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It is noteworthy that the ‘Sonadubi Nala’ is flowing besides
different coal mines like Dakra, KBH, Purnadih and lastly flowing
besides KDH Line No-l & I Railway Siding and also flowing near. the
washery. it receives rain water surface run-off from different Coal
Fields of the area. This drain also receives rainwater surface run-off
from railway siding area of M/s CCL which indicates that ‘Sona Dubi
drain’ is mainly for rain water surface run-off of surrounding areas. It
is also markable that coal transportation from all mines takes place
all along the Nala Travers. However, the water of Nala is clean free
from any coal.

It is hereby submitted that, the washery ‘Monnet Daniels Coal

Washeries Ltd.” has not violated any provision of law in force.
PRAYER

In view of the submissions made herein above, MDCWL LTD.
(Formerly, Monnet Daniels Coal Washeries Ltd.} humbly submits that
the allegations made against the washery are misplaced and
misconceived and prays to this Hon’ble Tribunal to dismiss the
Qriginal Application in fiminein the interest of justice,

FILED BY:

SHALINI DAFTUAR
Advocate for MDCWL LTD.
{(Formerly, Monnet Daniels Coal Washeries Ltd.)
Chamber No.303, New Lawyers Chambers
Supreme Court, New Delhi-110001
Mob.9971032315
Email:shalinidaftuar@gmail.com
New Delhi
Dated: 09.12.2022
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|, Devendra Singh, S/o Late Shri Daulat Ram Verma, aged about 64 years,
ancf duly authorized by a I‘ESOII’I-..I.tiOH passed by the Company, ‘'MDCWL
LIMITED’ {Formerly known as Mpnnet Daniels Coal Washe_ries Limited) a
- Company 'having its Works: Near KDH Mines, N.K. Area, P.O - Dakra, District
Ra'-nchi, Jharkhand- 829210 in order to represent the Ccmp.any and to make
submissions on its behalf, being aware of the facts and circumstances of

the case, do solemnly affirm on Oath as follows:

1. That | am working in the capacity of Senior General Manager, Washery,

Dakra of ‘MDCWL Limited’ and duly authorized by the Company in this .

7 The Cbmpany ‘MDCWL LIMITED’ has been served notice in the

£forementioned 0.A and has been directed to file a reply to the allegations

3. [ have gone through the accorhpanying Reply which has been drafted
under my instructions. | solemnly state that the contents of the Reply are

true to the best of my knowledge and belief and that it conceals nothing



and that no part of it is false,

4. That the documents annexed with the accompanying Reply are true

, c,, Donrens |
W 5@'&& | DEPONENT

. | VERIFICATION
. < DEC 70

a

- Verified ag on t s day of December, 2022 that the contents of the

copies of the respective originals thereof.

t

above affidavit in para 1 to 4 are true and correct to the best of my

knowledge and belief and no part of it is false and nothing material has

heen concealed there from.
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DEPONENT

\ W@b\g’[
t S/o D/o / Wio pq_o{_]
Verifigd by Ms...x L._/;,,/ur
do h reby salemnly afflrm befo e

; W81 NoLLLLES [ .......
Jn of my lndviivdge.

oflmighious, Fon Dell




AN = ST

e i e

M v

T TN :
- B s VR A o S LI T e :
. }

NNERURE R/L

No.J-110 15{260;2008—IA.II(M)
Governiment of India -
Ministry of Environment & Forests
Paryavaran Bhawan,
v C.G.O.Complex,
New Delhi -110510.

Dated: 10% December 2008

To

President,

M/s Monnet Daniet Coal Washeries Pvt. iid.,

Monnet House, 11 Masjid Math,

Greater Kailash Part 1L, o

New Delhi ~110048. ' i

Sub: Expansion of Coal Washery by wet process (0.9 MTPA to 5 MTPA of raw coal) of
M/s Monnet Danlel Coal Washeries Pvt. Ltd., located within KDH OCP of Mfs -
Central Coalfields Lwd, In village Karanpura, district Ranchi, Jharkhand -~
Environmental Clearance—- reg.

Sir,

This has reference ta letter No. MIEL/HO/IPL/72 dated 16.06.2008 with application for Terms
of Reference (TOR) and this Ministry's grant of TOR vide letter dated 25.08.2008 and subsequent -
application dated” 06.10.2008 for environmentat dearance and letters dated (8.11.2008 on the
above-mentioned subject. The Minlstry of Environment & Forests has considered the application. The
proposal is for expansion of coal washery from 0.9 million tonnes per annum (MTPA)
capacity of raw coal to 5 MTPA raw coal capacity by wet process at their existing unit located
within the leasehold of KDH Qpencast Coaimine of M/s Central Coaifields Ltd. {CCL} for which EC had
been obtained by Mfs CCL on 29,10.1993, in district Ranchi, In a total area of 15.5 acres. There area
no Mationai Parks, wildiife Sanctuary, Blosphere Reserves found in the 15 km buffer zone. Land
within the premises of KD Hesalong OCP coaimine of Mfs CCL has been fransferred to Punjab State
Electricity Board for establishing the washery, which has been given to M/s Monnet Daniel Coal
Washeries Pvt. Ltd under contractual agreement. The coal washery has been estabiished in an area
15.5 acres within the mine. The Coal washery is based on Heavy Media Technology of two streams of
400 TPH (2.5 MTPA) each operating for 313 days in a year. Coal from the ming is presently
transported from the mine by trucks to the raflway siding iorated within the premises. With the
operation of the coal washery, raw coal obtained from KDH mines woutld be received by trucks from
the mine and off loaded to the washery covering a distance of 0.6 km and the washed coal would be
gransported by conveyors to railway slding and by rail to punjab. The establishment of the washery
would not resutt in additional traffic, Ash content in the raw coal would be reguced from 40-45 % to
about 34% for consumption of PSEB, Washed coal would be transported by conveyor to raliway
siding of mine. The washery would operate OR a8 Z€ro discharge concept and all the process water
would be darified through a five-stage treatment system and recycled back into the close dircuit of
the washery. No effluent would be discharged into the natural drains. A seasonal nala passes through
the plot, which would not be changed. ANl the equipment and conveyors would be covereg and
therefore would be no discharge of runoff form the washery into the natural dmins. The entre
rejects (1 MTPA) would go via rail to the Mannet Ispat's TPP at Ralgarh. About 2.5 % of the profits
would be utilised in CSR refated activities. Life of the Washery is 30 years. Capitat cost of the project
is Rs. 45 crores.

2. The Ministry of Environment & forests hereby accords environmental clearance for the above-
mentioned expansion of the coatl washery unit from 0.9 milfion tonnes per anmm {MTPA}
to 5 MTPA of raw coal under the provisions of the Enwironmental Impact Assessment Notification,
2006 and subsequent amendments thereta and under Para 2.1.1 of MOEF Circular dated 13.10.2006

and subject to conditions specified below:

- ‘o Sr. General Manager |
rex G0y MDCWLLIMITED
KDH, DAXKRA
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Specific Conditions

The company shall prepare and implement a plan for: transportation of washed coal by rail
mode only from the railway siding within the KDH OCP. The internal transpert of raw coal is
by trucis and washed coal and refects coal from the washery shatl bg by belt conveyors upte
the raitway siding.

The raw coal, washed coal and coal wastes {rejects) shall be stacked properly at earmarked
site(s) within stockyards fitted with wind breakers/shields. Adequate measures hall be taken
to ensure that the stored minerals do not catch fire. Only one day stock shall be stored in the
stackyard,

Hoppers of the coal crushing unit and washery unlt shall be fitted with high efficency bag
filters/Dust extractors and mist spray water sprinkling system shall be instalied and operated
effectively at all times of operatlon to check fugitive emissions from c¢rushing operations,
transfer po!nts of belt conveyor systems which shall be closed and from transportation roads.

All intemal foads shall be concretised. The roads shall be regulasly cleaned with meduan:cal _
sweepers. Avenue plantation developed along the roads.

-

Ko groundwater shal be used for the washary operaﬂons.

The unit shall operate on the principle of zero-discharge Industrial wastewster (workshop
and wastewater from the washery) shall be properly collected, treated so as to conform to
the standards prescribed under GSR 422 {E) dated 19" May 1993 and 31* December 1993 or
as amended from time to time and completely recycled for the washery operations and for
green belt development Cit and grease trap shall be instelled for treatment of workshop
effluents.

Green belt shall be deve!oped atong the areas such as the washery unit, crushing ik, and
stockyard.

Socio-economic and welfare measures for the local communities in villages Bisrmapur and
Kerkatta and around the KDH coalmine housing the washery unit shall be implemented under
CSR A

Coal waste rejects of about 3 MTPA generated form the washery operations shall be fuliy
utitised in the TPP.

General Conditions

No change in technology and scope of warking shall be made without prior approval of the
Ministry of Environment and Forests.

No change in the calendar plan for washing the quantum of minera! coal and waste produced
shail be made.

Four ambilent air quallty monlttoring stations shall be established in the core zone as well a5 in
the buffer zone for monitoring SPM, RSPM, SO2, NOx and heavy metals such as Hg, Ph, As,
{r, etc. Location of the stat:ons shall be decided based on the metecrological data,
topographical features and enviranmentally and ecofogically sensitive targets In conmltatlon
with the State Poilution Contrel Board,

Fugitive dust emissions (SPM and RSPM and heavy metals such as Hg, Pb, As, Cr, etc) from
all the sources shall be controfied regularly monitored and data recorded properly. Water
spraying arrangement on roads, wagon loading, durmp trucks (loading and unloading) points

shall be provided and properly maintained,
W 4

Sr. General Manager
Toev< bty " yipowr LIMITED

ofiobed. KDE, DAKRA
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No. 34 10157260/2008:FAIL (M),
~ Goyemmentof Indin..

. Ministry.of Bayitontent:¥ Forddts
| . " Paryavasaiy Bisivian,
COO Complek;, Lodht Road;
“Now Deihi-110003
Dated: 26" Deegmber, 2013

To, .

‘Fite President, o

Ms Monnet Daniel CoaliWasheries Pt Lid;
Morinet House, 11 Masjid'Mith, '
Greater Kailash Pait ],

New Delhi*~1 10048+

Sub, ¢ Mis Monnet Danisls Cosl Washerles Bvt. Ltd: st Kayanpura, Ronch
* " Jnarkhands Arpendment-fo. the EC granted on 10.12:2008-for expansion:of.0:2
_ MTPA 103,00 MTPA. coakwashory..

Sir,

. This is with reference. to fetter-no. MBCL/HONPLI72. dited. 27:1.1:2012 with ithe
rdquest for amendment to the coriditions inthe Envireament. Cledranice (EC) granted:by this
Mifistry’s Jetter vide nio. 3-11015/260/2008-IAJL (M) dated 10:12:2008. Refurence-is 1also

invitadothe Tetter no. MDCE/HO/PL/TZ dated 19.2:2013 {n'this fegard,

2 The Ministry of Environment: & Forests hes considered the application. The proposat
was consideted in the &7 B-xpertri‘&P!?fa.isa{-{memit_t_cg'hc_;l__'c_l;.‘:or_;-«f}“‘--'~_-$_ *February, 2013. Itis
noted that the proposal is for amendmentto thesB¢.dated 10.12,2008 grant of Environmental

Clearance for M/s ‘Monpet Daufels Coal Washeries Pvt. Lad. at Xaranpure, Renchi,
Jhaikhatd: The proponientinformed that:

b

i M/S. Monnet Dariels Coil ‘Washories Pvt. Ltd, ‘was -svcorded Enviroiivienal
Cleatance for sélting up.5 MTPA.Coal Washery at:KDH OCP of Central Codlfigids
Lid, in Village Karanpura, Distt. Ranchi (hatkhand) vide MoEF: fetter No. J-
11015/260/2008-1A.1LI(M) dated 10:12,2008.

i, M/ Momnet Daniels Coal Washeries Pvt, Ltd. vids its istter no of vide-propanent
letterno. MOCL/HO/IPLY72 dated 27.11.2012 MDGL/HO/APL/72 dated 27.13:2012
and MDCL/HO/IPLIT2 dated-19.2.2013 has requested-for amendment to the EC viz.
(i}-any strplus rejects to-go to EBC based thermal-power-plants by rail with whom
they have. long term MOU and: typographical -corfections in the EC at speeific
condition no. % at page 2 be rectified fronv3 MTPA-to L MTPA..

iii. The Coal is being washed for Punjeh State Electricity Boatd under confractual
apreement. As.per the EC, the refects. geiterated will be used by Monnet Tspal &
Energy Ltd (MIEL) af it's. power-plant- at Raigarh, M/S Morinet Ispat & Energy Lid.
has 170 MW. (240 TPH AFBC & 336 TPH CFBC Beilors) Power Flant situated at
Raigasitin Chhattisgarh, which is:usingréjects from:the washery.

jv.  The tegson for amendment to-the EC, as’ mentioried by Monuet Ispat & Energy Ltd.
(MIBL), Raigarh that it is baving an‘installedicapacity.of 5 Lakh Tonne Sponge-lron.
Further, expansion ‘of 2 Lakh Topne Is wnider progress and theroafer, the. total
éapacity of Spofige Iron marufacturing Will be:7-Lakh Tonne.

v. Presently, MIEL is genefating 32.5 MW power from WHRB and efler expansion
MIEL will be in & positigh to geherate approx. 50 MW power from WHRB itself.
MIEL can meet its power demand from WHRB, '

O _Aamesdneu_Mannaer .
W _ W Pnge 1 of?

T, Sr. General Manager
Ve MDCWL LIMITED
Heste-d.  gpH DAKRA
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ANNEXURE R/Q
WRETS Yo UeNY famor wig . |8

' =S JHARKHAND STATE POLLUTION CONTROL BCARD
NP T A Division Building (Ground Floor) HEC Campus, Dhurwa, Ranchi- 8340604,
SRR

Phone No:-0651- 2400852, 2400851 . Fax No:- 24G0830..

Refno.rinnn. Ranchi, Dated.....coevevivnnn,

No Objection Certificate (Consent to establish) under section 25 & 26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution)
Act, 1981, .

1. Reference applicatian no, 12927 dated 22.12.2008 of M/s. Moouct Daniels Coal Washeries (P} Ltd.,
Bishrampur, P.O. Dakra, District Ranchi (Jharkhand) for setting up a Plant for manufacturing of
Wasked Coal at Plot No. 20 P, 211 P, 490 P Khata no. 41 & 67 Mauza Bishrampur, P.O. Dakra, Dist.
Ranchi (Jharkhand). The production capacity of the coal mines will be as follows :-

Raw Coal Inputs :- 65 Miliion Ton Per Annum(Expanded Capacity)
Project Cost. :- Rs, 43.18 Crores.

1. The documents relied upon :

{) The contents of N.O.C, apphcat:on, iject rcport, EIAJFMP and the documents furnished in
support of application. -

(i)  The related provisions of the Water (Prevention & Control of Pollution) Act, 1974 and under
section 21 of the Air (Prevention & Contro! of Poliution) Act, 1981 2nad the Environmient (Protection) Act;
1986. '

(iiiy  The emtries of check list dated 20.10.2006 made after inspection.

{iv)  Environmentai Clearance issued by Ministry of Envr. & Forest,Govt.of India, vide No.
J-11015/260/2008-1A-11(M) dated 10.12.08.

3. After considering the above, N.0.C, (Conscnt to establlsh} is accorded- sub;ect to the
compliance of the following conditions :- :

{t) { That, the proponent shall obtain consent to operate from State Pollution Control Board under
section 25 & 26 of the Water (Prevention & Control-of Pollution) Act, 1974 and under section 21
of the Air (Prevention & Control of Pellution) Act, 1981 prior o commissioning of the plant.

(i)  That, the proponent shall install water meter to measure the water to be consumed for differem
purposes o meet the requirement of the water, furnish returns of ‘water to be consumed and pay
water-cess under the Water (Prevention & Control of Pollution) Cess Act, 1977.

(i)  That, the proponent shall obtain authorisation under the Hazardous Waste (Management &
. Handling) Rules, 1989. -

kel
QaliniNOCP-13 - ' W’r\,\r‘( cbf”] (-M A

"+ Sr. General Manager
MDCWL LIMITED
KDH, DAKRA
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(xi)

{(xii) |
(xiii)

{xiv)
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That, the proponent shall abide by the pmv:sxons of the Environment {Protection)Act, 1986

and the standards. and guidelines prescnbed in the Environment (Protection) Rule, 1936 anc
shalt maintain the quality of effluent, emission, ambient air. and noise level in conformity wit!

the standards prescribed in the Environment (Protection) Rule, 1986.
|
That, the prOponent shall collect and treat the effluént in foolproof latest system and shal
recycle treated ito the systern for reuse and shall ensure the discharge ofeffluent (it at al
necessary) in up.stream of the water intake point.
-

That, the propopcnt shall ensure continuous and uninterrupted power supply with provision o
separate energy:meters for the pollution control systems to enable the pollution control systera

‘to function unintermptedly

That, the proponent shall submit the reports of effluent, ambient air quality and Noise Jevel
monitored before and after commissioning of the plant in compliance of the standard prescribed in
the Env:ronment (Protection) Rule, 1986.

That, the proponent shall use D.G. set(s) of standard as prescribed in the Envmmment {Protection)
Rules, 1986 and'shall house it (them) in integral acoustic enclosure(s) and shall keep the height of
exhaust pipe as per Central Pollution Control Board norms. .

That, the propenent shali install ﬁxed type watcr spnnlders to cover all dusty pidcea in tf

prermses 10 1mpan water spraymg mter'mttenhv
That, the proponent shall do tree plamatlon in at lcast 33% of the area of the land

That, the proponent shall implement the plan of rainwater harvesting with establishment of the
project.

That, the propmient shall install eir pollution control devices.

That, the proponent shall make all haul roads pucca and shall maintain a good house keeping by
regular c!eanmg and wetting of the haul roads and dust prone areas.

That, the propc_m_ent shall use fly-ash and or fly ash bricks in construction of the project.

{(xv). Tha, the proponént shall maintain the quality and table of ground water.,

{xvi) That,the proponént shall keep'.tﬁcg waste-water in close circuit.

{xvii)

QuiPNOCPAD

"That; the proponent shall use all-solid wastes as resource s a raw material ora product.

Ty
| ~ Sr. General Manager
- MDCWLLIMITED
| _ . - KDH,DAKRA
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- .
(xix) That, the proponent shall adopt clean development mechanism.

4. This shali be valid subject to authenticity of documents furnished in support of application
and benafide ownership and possession of the land by the proponent,

6. The Jharkhand State Pollution Control Board reserves the right to revise and/or add any
ofher conditions, if necessary, for the protection of Environment and to ensure pollution
control or any,

7. The present N.O.C. should not be considered as an assurance for granting cemsent to

operate the proposed plant and is subject to installation of all pollution control devices and

their monitoring facilities with establishment of the facilities and compliance of all conditions as
“menfioned above,

8.  This N.O.C. is valid for a period of six months from the datc.of issue.

Sd~-
{RX. Sinha)
Member-Secretary

Memono..... . N:T \‘«/ Ranchi, Dated...ﬂl’.?.’..‘?? '"nf
Copy forwarded to :\N{/s. Monnet Daunicls Coal Washeries (P} Ltd., Bishrampur, 2.0,

Dakra, Disirict Rauchi (Jharkhand)/Chief Inspector of Factories, Doranda, Ranchi/Birector
Industries, - Govtof Jharkhand,Ranchi/Deputy Comumissioner,Latehar/ Regional Officer,
J.8.P.C.Board, Ranchi /concerned officer dealing with consent.

DY
(RK. Si:?}?zj ?/ 7

Member-Secretary

ot
o drn S

et Jow S Géneml Manager

MDCWL LIMITED
KDH, DAKRA

Tt

QadinNOCP-$0



| ANNEXURE R/3
JHARKHAND STATE POLLUTION CONTROL BOARD

. Enasr T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI -834004 ; & l -
'. gy Phone.:240083 |, 2400852, 2400979, Fax:0651- 2400850, Web Site — w
SEREE '

ranchijspchbf@email.com

- FORM 1{a)
o _ [See rules 4(2), 8(2), 13(2) (iif), and 13(4) (ii))

T ol

T,
&
.,

ww.jspeb.nic.in e-mail ;

FORMAT FOR GRANTING AUTHORISATION FOR GENERATION OR STORAGE OR C
TREATMENT OR REFURBISHING OR DISPSAL OR E-WASTE BY MANUFACTURER OF
REFURBISHER .

Ref No.: @ ~log 5 Ranchi, Date:~1} =l =R

AUTHORISATION FOR FACILITIES POSSESSING ENVIRONMENTALLY SOUND
MAGAGEMENT PRACTICE FOR DISMANTILING AND RECYCLING OF E-WASTEE

L. (a) Authorization no. . 1.72.1.2.9.5.... and (b) date of issue . 231,12, 18.....

2. MVs Meliorate Lubes Pvt. Ltd (E-Waste Division) of M/s Meliorate Lubes Pvt. Ltd Lodhma,
Ramgarh is hereby *granted an anthorization for generation, storage, treatment, disposal of e-

waste on the premises sitoated at Mauza- Lodhma, Plot no. 1729, Khata do. 72, P.S.~ Lodhma,
District- Ramgarh for the following:

a. Quantity of e-waste: 300 TPA,

b. Nature of e-waste.- Information Technology & Telecommunication Equipment,
Consumer Electrical and Electronics Equipments. . :

. 'The-a{\ﬁlorization shall be valid for a period from date of issue to 05 years.

The e-waste meutioned above shall be collected, stored, transported, dismantled and recycled in

manual & mechanical manner at Mauza- Lodhma, Plot no, 1729, Khata no. 72, P.8.- Lodhma,
District- Ramgarh. ' : : .

5. The authorization is subject to the conditions stated below and such conditions as may be
specified in the rules for the time being in force under the Environment (Protection) Act, 1986.

Terms and conditions ef authorization

1. The authorizatfon'shaﬂ .comply with the provisions of the Environment (Protection) Act,
1986,and the rules made there under. '

2. The authorization or its renewal shall be produced for inspection at the request of an officer
horized soncermed State Pollution Contro! Board.. o .
Ttho&ieihbci;::d(‘g:an ge in personnel, equipment as workmg.copdmons. as qxent:oncd in the

> nylicatiori by the persbn authorized shall constitute a'.breach o.f h_:s authorization. 4 Siat

4 ?? p‘;s the duty of the authorized person 1o 'takfz prior permission of the concerned tate

. i j Board to close down the operations. - o B
3 i?l:;g?cg?gx??or the renewal of an authorization shail be made as laid down in sub-rule (vi)

le 13(2). . : ] -
6 %12: et'he gcz:upier shall comply the CTQ conditions and su.bmlg the report to.the Board. .
7. That: the residue generated during recycling process Is disposed off in an authorized
treatment storage disposal facility if any. L N

" gr. General Manager
Tr—e {ofi‘, . MDCWL LIMITED



8. That, the occupier shall submit annual returns in Form-3 to the Board on or before 30" day of 0‘23\

June every year.

g. That, the occupier
maintain a record

for a period not exceeding 120 days and shall

shall store the e-waste
fer and storage of waste and make these records

of collection, sale, trans

available to the Board. |
mages caused to the environment due to improper

10. That, the occupier

" handling and managemen s
pier shall be liable to pay financial penalties as lev

er these rules by the Board.

11. That, the occu
provistons und

shall be tiable for all da

t of the E-Waste.
ied for any violation of the

Tvee bop] - Sr. General Manager
doted.  MDCWLLIMITED
mm.ﬁﬁfl
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Ref No. JSPCB/HO/RNC/CTO-6520424/2020/708

Consent to operate (CTOQ) under section 25 /26 of the Water (Prevention & Control of Poliutien} Act, 1974 and
© - under section 21 of the Ajr (Prevention & Control of Pollution} Act, 1981

R3.

ANNEXURE R

JHARKHAND STATE POLLUTION CONTROL BOARD

Dated : 2020-03-25

1. Application (s) dated 2020-01-02 of Monnet Daniels Coal Washeries Ltd., Occupier Name :H L Sapru for
consent under section 25 (1Xb)}25 (1) {c)/26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

e

b

2 Documents Relied Upon:

{a) The content of Environmental Clearance (EC), granted by MoEF, Gol vide Ref. No. J-
11015/260/2008.1(A)IKM) dated-26.12.2013 for expansion of Coal Washery from 0.9 Million TPA to 5.0

Miltion TPA.

(b) The content of Consent-to-Establish (CTE}, Ref. No. N-5 dated-09.03.2009 at Plot No.-20(P},211 (P)&
490(P), Khata No.- 41,67, Mauza-Churi & Bishrampur, Ranchi, Area-6.07 Ha., Invesiment-4318 Lac for

production of Raw Coal Input-5 Million TPA.

(¢} The content of Consent-to-Operate (CTQ}, Ref. No. ISPCB/HO/RNC/CTO-1040304/2017/1401 Dated
16.10.2017 for production of Raw Coal Input-0.5 Million TPA for the period apto 31.12.2019.

{d) The content of Inspection Report (VR), Ref. No. 667 Regional Office, Ranchi, Dated 24.12.20195.

.
it

3 The consent is granted under section 25 / 26 of the Water (Prevention & Centrol of Poltution) Act, 1974
and under section 2! of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mavza -Churi & Bisrampur , P § -Ranchi , District -RANCHI , as follows:

/4

84 TOWNSHIP ADMINISTRATION BUILDING, EEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Project Site-Area Investment Product & Capacity | Period of CTO
{Rs)
Plot Nos. Area Date of issue
To

Before 20(P), 211{P), 6.07 Ha. 43.18 Raw Coal Input- 5.0 31/12/2021
Expansion 490(P), Khata Crores MTPA

No.-4] & 67.

Mauza-

Bishrampur

(A) Specific Conditions:

Slwwﬂ/“%é

Sr. General Manager
MDCWL LIMITED

KDH.DAXRA
e Gy MTEsTE)
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1. That, the occupier shall maintain & operate ETP regularly and shall ensure zero liquid discharge.

2. That, the occupier shall make arrangement to control fugitive emission caused due 1o transportation of
coal. T

3. That, the occupier shall do cleaning and wetting of the ground by installing fixed type water sprinklers.

_ 4. That, the occupier shall dump reject coal and tailings at least 100 mtr. away from river/water body etc.

5. That, the occupier shall construct garland drain all along the reject coal dumped/tailings followed by
pond and shall do its evacuation and maintain properly.

"

6. That, the ambient air qualitir standards in respect of noise as notified under the Environmental
{Protection) Rules, 1986, shall be followed at the boundary line of the coal washery.’

7. That, the water or water mixed chemical shall be sprayed at all strategic coal transfer points such as
conveyors, loading,unloading points, etc. As far as practically possible conveyors, transfer points, etc, shall
be provided with enclosures.

8. That, the crushers/pulverisers of the coal washeries shall be provided with enclosures, fitted with suitable
air poliution control measures and finally emitted through a stack of minimum height of 30 m, conforming
particulate matter emission standard of 150 mg/N cubic meter or provided with adequate water sprinkling

- arrangement.

9. That, the efficiency of the settling ponds of the waste water treatment system of thé coal washery shall
not be less than 90 per cent.

10. That, the green belt be developed along the road side, coal, handling plants, residential-complex, office
building and all around the boundary line of the coal washery.

11. That, the storage bunkers, hoppers, rubber decks in chutes and centrifugal chutes shall be provided with
proper rubber linings.

12. That, the vehicle movement in the coal washery area shall be regulated effectively to avoid traffic
congestion. High pressure horn shall be prohibited. Smokes emission from heavy duty vehicle operation in
the coal washeries should conform the standards prescribed under the Motor Vehicle Rules, 1983.

13. That, the occupier shall submit applications for renewal of consent under section 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent i.e. 31.12.2021, with requisite
fee and documents showing compliance of all of the above conditions.

14. That, the occupier shall submit compliance report of CTO Conditions every year to the Board.

15. That, the water sprinkling by using fine atomizer nozzles arrangement shall be provided on coaz W
heaps arid on around the crushers/pulverisers.
Sr. General Manager
MDCWL LIMITED
. KDH,DARRA
[vE Lopy” ATTBsrEp



16. That, the water consumption in the coal washery shall not exceed 1.5 cubic meter per tonne of coal.

(B)

(B

General Conditions :

a5

That, the occupier shall maintain the National Ambient Air Quaﬁgy Standard given below:

Donsncbon Cingh

Sr. General Manager
MDCWLLIMITED
KDH,DARRA

Twg Py MITESTED
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Concentration in Ambient Air
SN Pollutant Time Weighted | “ypayrrial, Ecologically
Average Residential, Rural | Sensitive Area
and Other Area, {notified by
} Central Govt.)
) @ ©) @ ®
1. Sulphur Dioxide Annual 50 20
{802}, ug/m3 24 hours 80 80
2. Nitrogen Dioxide Annual 40 30
(NO2}, pg/m3 24 hours 80 80
3
3. Particulate Matter Annual 60 60
{(size less than 10 24 hours 160 100
) or PM 10,
ug/m3
4, Particulate Matter Annual 40 40
{size less than 2.5 24 hours 60 60
um} or PM2.5,
ug/m3
3. Ozone{Q3), 8 hours 100 100
ug/m3 1 hour 180 180
6. Lead {Pb) ug/m3 Annual 0.50 0.50
24 hours 1.0 . 1.0
7. Carbon Monoxide 8 hours 02 02
{CO) mg/m3 1 hour 04 04
8. Ammonia {NH3) Annuvai 100 100
ug/m3 24 hours 400 400
9. Benzene (C6HS) Annual 05 05
pg/m3
10. Benzofa) Annua} 01 01
Pyrene(BaP)
Particulate Phase
only ng/m3
1l Arsenic (As) Annual 06 06
ng/m3
12. Nickel (N3} Annual 20 20
ngim3
Note : Serial no. 1 to 4 - Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.

Sr. General Managér
MDCWL LIMITED

KDH, DAKRA
TRWE Gpy PITESTED
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1 *

That, the occupier shall maintain the emission quality within the standard and the quaantity, as follows:

-

SN Parameter Standard

‘That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other

sources in conformity with the standard (s} and the discharge quantity as below:

SN Parameter Standard
1 Total Suspended Solids 100 mg/L
2 "1 BOD 30 mg/L
3 COD 250 mg/ L.
4 Oil & Grease 10mg/L

That, the occupier shall dispose of sofid wastes as follows:

SN Waste Type Mode of Disposal
1 Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or kilns
2 Hazardous Non-Carbonaceous in TSDF
Wastes
3 Non-Garbonaceous Non- As a substitute of'Soit or Mineral

Hazardous solid wastes/ Mine
Over Burden

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the heighi(s) of
exhaust pipe(s) as per Central Pollution Contro] Board norm.

That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month,

That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the occupier shall submit environmental staternent with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year. :

That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / iSO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para {2), (3), (¥ and (5) of
paragraph 3 of this CTO yearly at reguired periodicity. '

“That, this CTO is valid subjected to the validity of mining Lease/Mining L
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no repewat of Mining -C(/IAEJ/Z
Lease/Mining Plan, this consent shall be treated as revoked automatically. }

‘-. _’¥:’ =

I

Sy, Grenine i
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(1D That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other Jaw or any other instrument in force. The sole
and complete responsibility to comply with these conditions Jaid down in all other laws for the time-
being in force, rests with the industry/ vnit/ occupier.

{12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
. instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

{13} That, the occupier shall cornply with all applicable provisions of the Water (Prevention & Control of
Poliution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rales
made there under.

4,  'That, this CTO shall not absolve the occupier from making compliance of other statutory prescribe
under any law or direction of courts or any other instrument for the time being in force. )

S.  That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupiér is found false/fictitious/forged in future.

6.  The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent. '
R MEEV Digitatly signed

by RAJEEV

LOCHAN  LOCHANBAXSHI

Date: 2020.02.25

This is issued with the approval of the Competent authority BAKSHI 13155340550
[Rajeev Lochan Bakshi]
.. Member Secretary
Memo No. : JSPCB/HO/RNC/CTO- " Dated: 2020-03-25
6520424/2020/708

Copyto: St H.L. Sapry, CEQ, M/s Monnet Daniels Coal Washeries Ltd. At- Near KDH Mines of CCL,
NK Area, P.O.-Dakra, Ranchi 829210/ Chief Inspector of Factories, Ranchi/ Director of Mines, Govt of
Jharkhand, Ranchi/ Deputy Commissioner, Ranchi/ DFO, Ranchi/ DMO, Ranchi/ Regional Office, Ranchi
for information & necessary action. He is requested to examine the compliance report and shall submit

report to H.Q. year wise. RAJEEV | Dighallysigned
LOCHAN' gms"’mm [Rajeev Lochan Bakshi]
BAKSHI ‘rwesossr ~ Member Secretary

Deverdra Coval]

Sr. General Manager
MDCWL LIMITED
KDH, DARRA
Teve topy prreste)
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ANLLT, 1108 AM

Date : 28-10.2021

Payment Challan

Challan Detalls

A NNEXURE

L

Payment Ci'lallan

Challan Details

R/58

29 -

Date . 33-10-2021

Ban&@nx

Customer Copy.

Payment to be made as per details given below if paying tiirough

NEFT/RTGS _
e ) Jharkhand State Pollution Control
B.aneﬁc:ary Name : | Board ‘
Pay To Account Number : _ JPCBR1403113966
Bank Name: - ICICI Bank
IFSC Code : ICIC0000} 04

Payable Arnou'r_i{t(in Rs.}: f, 6 é/O O0=6D

o (R 0me o, Sixbwy &iot
L. Please fill the Amount.  +100 wp caun of : '
2. Kindly visit your bank braach and Initiate NEFT/RTGS ap4inst this challan,

3. NEFT/RTGS payment challan will be valid only after 2 working days from
registration date . : :

Payment to be made as per details given below if paying through

NEFT/RTGS |

Beneficiary Name ;

Jharkhand State Pollution Control

Board -
Pay To Account Number - JPCBR1403113966
Bank Name @ . ICICL Bank -
IFSC Code : ICIC0000104

Payable Amount{in Rs.) :

+iowrannd

1. Please fill the Amount.

2. Kindly visit your bank branch and Initiate NE ET/RTGS aga

1. NEFT/RTGS payment challan wili be valid valy sfier 2
registration date .

16600080 -
(Ks.0me Vala, séx? S X

)

t this challan
working days from

,.

Sf'. General Manager o
MDCWL LIMITED - o
KDH, NAxRA '
TruE Opy ATTESTE p

‘oo e I OCMMSAndApplicationDstaliaWatsiNatho

VIR My — TE A el

_Ratu Read, Rancht ~ 1470
Initials

CEDEC BANK LTD.

CHEQUE REGEIVED FOR

28 0CT 2021 R

T Locat Cig. [] High value Clg.
I Funds Trahsfér g.ér_elgn 5,0

0 Qut Saticn Callp,

b e e e

R - beripe Ry
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‘State Pollution Control Board, Jharkhand

PR

" eceiptNo, ‘959151172
eposlty Name
'_ - maunt
T ank Name.
©iank Id.
'.pplica;tion No.

'lame and Address of Industry

" yame of Reglonal Office

‘aphﬂad For

fayment Date

: 'rlotal Amount paid (Rs.}
Transaction Status

Bate: 01-13-2021

# L Sapru
166000.0
A
JCICT

. 11502577

nMonnet Daniels Coa
Area, P.D. Dakra, Digtricv-ra
RANCHI

Ranchi

€T0 - both - reNew .
01-11-2021 .
166000.0

successfully Completed

[

| Washeries Ltd., Near KDH Mines of CCL, NK
nchl-829210 {yharkhand}, BURMLJ,

payment Details

CTO (Rs.) *66000.0

* fotal (Rs.) 166000.0
. Prir:t
Bacr«

Sy. General Manager

MDCWL LIMITED
KDH, DAFRA

TRRE Lopy NTTESTED
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ANNEXURE R/6

JHARKHAND STATE POLIUTION l’.TITOI\T'I‘R()L BOARD 3‘

sl . .
= TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHLI 834004

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

© RefNo. ISPCB/HO/RNC/CTO-11502577/2022/265 |  Dated: 2022-03-12

Consent to operate (CTO) under scction 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 '

Application (s) dated 2022-02-21 of Monnét Danicls Coal Washeries Ltd., Ceoupier Name :H L Sapru for

I. .
consent under section 25 (1)(b)/25 (1) {c)/26 of the Water (Prevention & Control of Pollution) Act. 1974
and under $cetion 21(1} of the Air (Prevention & Control of Poilution} Act,1981..
2 Daocuments Relied Upon:
(a) The conlent of Environmental Clearancce (EC), granted by MoEF. Gol vide Ref. No. j- :
11015/260/2008 J{AMI(M) dated-10.12.2008 for expansion of Coal Washety from 0.9 Million TPA 0 50
Million TPA. . o '
(b} The content of Consent-to-Eslablish (CTE) granted vide Ref. No. N-5 dated-09.03.2009 at Plot N -
20(P),211 (P)& 490(P}, Khata No.- 41,67, Mauza-Churi & Bishrampur, Ranchi, Arca-6.07 Ha.,
- Investiment-4318 Lac for production of Raw Coal Input-5 Million 7'PA. '
(c) The content of Conscul-to-Operate (CTO) granted vide Ref. No. .!SPCB/I-iO!RNC{CT‘()-
6520424/2020/708 Dated 25.03.2020 for production of Raw Coai [nput-5.0 Million TPA tor the period
upto 31.12.2021; - i
{d) The content of Inspection Report (I/R), Ref. No. Ni] Regional Of‘ﬁcé, Ranchi, Dated 12.01.2022 and
reverification report inspected on 09.03.2022,
(e) The content of estimated project cost including the cost of building Land, plant,z;nd !'l].a{:hllllel‘y {without
depreciation) duly certified by CA of Rs 49.96,70,461/- _
() The content of registered land deed no.-131247] 171472006 dated 07.06.2006 for thirty yeurs.
3 The consent is granted under séction 25726 of the Water {Prevention & Coutrol ot Pollutiou} Act, 1974
and under section 2| of the Air (Prevention & Control of Pollution) Act, 1981 to operatc the project in
Mauza -Churi & Bisrampur , P § -Ranchi , Dastrict -RANCHI |, as foliows:
Project - Site-Area : lnvestment Product & Capacity Period of CTO i
- {Rsy !
R S S R .
Plot Nos: Area ) ' ' Date of issue E
' To i
: - JPR— Z - B I ] T S |
Before ] 20 200(P), 1 6.07Ha | 49967046 | Raw Coal nput- 5.0 3171202023 i
Expansion 490(P), Khata . 1/- ' Miilion TPA |
' No.- 41 & 67 ' i




+
»
+

(A) Specific Conditions:

o T h_at, the occupi er shall maintain & operate ETP regtliarly‘and shall ensure zero liquid d_ischarge.

_2. That, the occupier shall make arrangement to control fugitive emission caused due to transportation of
coal '

/That the occupler shall do cieanmg and wetting of the ground by installing fixed type water sprinklers.
L L/A That the occupier shall dump reject coal and tailings at Ieast 160 mtr. away from uvers’water body ete.

S VZ? 'I‘hat the occupier shall construct garland dram all alormg the reject coaI dumped/tailings followed by
pond and shall do its evacuation and maintain properly.

6¢That, the ambient air quality standards in réspcr-:t of noise as notified under the Environmental
- (Protection) Rules, 1986, shall be followed at the boundary line of the coal washery. '

¥ That, the water or water mixed chemical shall be sprayed at a]l stfatccic coal transfer points such as
conveyors, loading,unloading points, etc. As far as practicaily p0531ble conveyors, transfer points, etc, shail
be provided with enclosures.

V,S. That, the-crushers/pulverisers of the coal washeries shall be pfovided with enclosurc_s, fitted with suitable
~ air pollution control measures and finally emitted through a stack of minimum height of 3G v, conformin L
* particulate matter emission standard of 150 mg/N cubic meter or provided with adequatc waier sprinkling
arrangement.

}That, the efficiency of the settling ponds of the waste water treatment system of the coal washery shall
not be less than 90 per cent. '

That, the green belt be deéeloped along the road side, coal; handling plants, residential complex, office
buitding and all around the boundary fine of the coal washery.

v 11. That, the storagf: bunkers, hoppers, 'z_'ubber decks in chutes and centrifugal chutes shall be provided with
proper rubber lin ings. '

jf Ihat the vehicle movement in the coal washery arca shall be regulated effectively o avoid taffic
congestion. High pressure horn shall be prohibited. Smokes emission from heavy duty vehicle operation in
* the coal washeries should conform the standards prescribed under the Motor Vehicle Rules, 1939.

. :_ ‘ _1} That, thé occupiér shall submit comphance report of CTO Conditions every year to the Board.

&. That, the water sprinkling by using fine atomizer nozzles arrangement shall be pi‘ovici(a{l on the t'oal
heaps arid on around the crushers/pulverisers. '
. : r\a’v\ Hﬁa'\-ﬂ'

A
15. That, the water wnsump[mn mn thu coal washery shall not exceed 1.5 cubic metér pex lunmghé&?’ Lﬂﬂ\l

prn
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~-+16. That, the occupier shall submit applications for renewal of consent under section 25/26 of the Watcr
 (Prevention & Control of Pollution) Act, 1974 and under section 21 of.the Air (Prevéntion & Control of
i .Pollutlon) Act, 1981 again 120 days prior te the date of expiry of this consent i.e. 31 12 2023, with requisite -
fee and documents’ showmg comphancc of all of the above condmons

B General Conditions :

a0 That, the occupicr shall maintain the National Ambient Air Qualitj( Standard given below:



34-

Poliutant

Time Weighted

‘Concentration in Ambient Air

12,

" ngfm3

- Note : Serial no. 1 to 4 ~ Mandatory
| Serial no. 5 to [2 As applicable for specific fype of indusiry.

SN (A ARE W Industrial, | Ecologically
' Average. Residential, Rural | Sénsitive Arca
and Other Area (notified by
: Central Govt,)
(1) @) (ON (4} (5}
E Sulphur Dioxide . Annual 50 20
(SO2}, ug/m3- 24 hours 80 80
2. Nitrogen Dioxide Annual 49 30
: (NO2), pg/m3 - 24 hours 80 80
3 Particulate Matter Annual 60 60
. {size less than 10 24 hours 160 100
© pmjor PMIG, . E :
- ug/m3
4. Particulate Matter Annual 40 40
) {size less than 2.5 24 hours - 60 60
‘um} or PM2.5, "
ng/m3
5.  Ozone(03), 8 houts 100 100
: pg/m3 1 hour 130 180
6. " Lead (Pb) pg/m3 Annual 0.50 0.50
' 24 hours 1.0 1.0
7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8. Anmimonia (NH3) | ‘Annual 100 100
ug/m3 . 24 hours 400 400 !
9. Benzene (C6H6) Annual 05 as
- ug/m3
10. Benzo(a} Annual 0] 01
Pyrene(BaP) :
Pagticulate Phase
only ng/m3
1 - Arsenic (As) Annual G6 06
ng/in3
- Nickel (Ni} Annual | 20 20

L
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"{2) - That, the occupier shall maintain the emission quality within the standard and the guantity, as follows:
| SN . Parameter Standard - |
3 That, the occupier shall keep préccss effluent in close-circuit and the quality of effluent from ciher

- sources in conformity with the standard (s) and the discharge quantity as below:

SN | L Parameter Standard -
1 Total Suspended Solids 100 mgil.
2 BOD 30 mg/L
3 COoD 250mg/ L
4 | Oit & Grease 10 mg/ L
4y " That, the occupier shéll dispose of sohd wastes as follows:
SN  Waste Type Mode of Dtsposa!'
1 Hazardous Carbonaceous Wastes | In co'proces'si'ng in high
' - . -+ | temperature fumaces or k:lns
2 Hazardous Non-Carbonaceous. In TSDF
Wastes :
3 Non- Carbonaceous Non- As a substitute of Soﬂ or Mznera.
Hazardous solid wastes/ Mine
Over Burden
{5) That, the occupicr shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of

exhau%t pipc(s) as per Central Pollunon Control Board norm.

{6) Tha{ the oécupie; shall install and maintain Central Ground Watct Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
phologlaphic view of the structures within a month..

(B That, [hc occupier shall grow and maintan greenery of the project in the peripbery and other available
spaces and shail continue enhancing its plant density and biodiversity.

(8) . That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

| )] That, the ocoupier shatl submnit 1'ep01't(s.) du]y monitored and issued by an NABL aceredited / 1SO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5} of
paragraph 3 of this CTO yearly at required periodicity.

(10} : That, this CTO is valid subjected to the validity of mining J.case/Mining
. 'Planfbcofuendly!Envnonmental Clearance, if applicable. In case of no renewal of My
- Lease/Mining Plan, this consen( shall bc treated as revoked automatically b

%f- oo



.' (1) That, this CTO is issued from the environmental 'a_nglc only and does not absolve the oceupier from
"~ other statutory obligations prescribed under any other law or any other instrument in force. The sole

. and complete responsibility 1o comply with these conditions laid down in all other faws for the time-
being in force, rests with the industry/ unit/ occupier.

'(12). ~That, this CTO shall rot in any way, adversely affect-or jeopardize the legal proceeding , if any,
N mstituted in the past or that could be , instituted against you by the State Board for violation of the
pr OVISiODS of the Act or the Rules made there under

)] That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
' Pollutlon) Act, 1974; the Water {(Prevention & Control of Pollution} Cess Act, 1977; the Air
(Prevention & Contloi of Poliution) Act, 198] and the Environment (1’10tccuon) Act 1986 and Rules
made there under. -

4, . That, this CTO shall not absolvc the occupler from making comphancn of othcr statulory prescribed
undex any law or dn ection of courts or any other instrument for the time being in force,

8. . That, this CTO is being issued on the basis of information/ documentsf certificate submitted by the
unit. Thls CTO wilt be revoked if any of the information/documents/certificates/undertaking given
by the occupicer is found false/fictitious/forged in futurc

6. . The Ordci' éhall he valid subject 10 compliance of all other legal requirements applicﬂb.ie to the unit.

-

o 7. The State Board reserve ther 10ht fo revoke, withdraw or make any |e'tso:1ab1{, variation / change /

“alteralion in conditions of this Consent. :
Digilaily signed by
) Yat[ n d ra Yatindra Kurnar Das
' Date: 2022.03.12
Thxs is issued with the approval of the Competent authonty Kumar Das 12:11:09 +05'30°

[Yatindra Kumar Das]
Membey Secrctary

Memio No. : JSPCB/HO/RNC/CTO- _ : Dated : 2022-03-12
11502577/2022/265

Copy to: Mf’s Monnet Damels Coal Washerles Ltd At- Near KDH Mines of CCL, NK Area, P.0.-Dakra,

.. Ranchi/ Chief Inspcclor of Factories, Ranchi/ Director of Mines, Govt of Jharkhand, Ranchi/ Deputy

_Commlssmner Ranchi/ DFO, Ranchi/. DMO, Ranchi/ Regional Office, Ranchi for information & nceessary

- . action. He 1s 1equestcd to examine the comphance report and shall submit report to H.Q. year wisc.

[Yatindra Kuinar Das]
. Digitally signed

“Yatindr byvetinda - Member Secrefary
Kumar Das :

a Kumar oste:
20220312

Das 12:10:43
0530’




ANNEXURE R/7
JHARKHAND STATE POLLUTION CONTROL BOARD

T A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI -834004
Phone.:2400852, 2400851, Fax:0651- 2400850 www jspcb.org

FORM 2
{Scee rule 6(2})

FORM FOR GRANT OR RENEWAL OF. AUTHORIZATION BY STATE POLLUTION
CONTROL BOARD TO THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER
‘ AND OPERATORS OF DISPOSAL FACILITIES

I. . MNo. of authorization and date of issue: I JSPCB/HO/RNC/HWM-9658292/2022/28 17/407/2022
2. Reference of nppicat?on(No. and date): C 9658292 12/04/2022
3. Monnet Danicls Coul Washeries Ltd. of H 1 Sapru is hereby granied an authonisation based on the

enclosed signed inspection report for generation, collection, reception, storage, transpott, reuse. recychng.
tecovery, pie-processing, co-processing, utilisation, treatment, disposad or any other use of hasardous or
other wastes or botl on the premises sitnated at Near KDH Mines of CCL, NK Area, P.O. Dakra, District-
Ranchi-829210 (Tharkhand)

Details of Authorvisation

SINo. | Category of Hazardous Authorised mode of disposal Quantity(ion/annum)
Waste as per the Schedules 1. or recycling or unilisation or
11 und IH of these rules to-processing, cic.
|1 5.1 Used/Spent Oil ~ processing 0,410 KL/Annum

(1} The uuthorisation shall be valid for a period of date of issue to 31.63 2025 years

42} The authorisation s subject to the following general and specific conditions (Please specify any
conditions that need to be imposed over and above general conditions. f any):

A General conditions of authorisation:

L. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under. ) :

2. The authorisation of its rengwal shall be produced for inspection at the request of an officer authorised by
the Swite Pollution Control Board. )

Tk

The person authorised shall not rent. lend, sell. transfer or otherwise transport the hazardous and other
wastes except what is pennitted through this authorisation. .

©d, Any unauthorised change in personnet. equipment or working conditions as mentioned i ilic application by
the person authorised shait constitute & breach of his autherisation.

5. The person authoriscd shali implement Emergency Response Procednre (ERP) lor which this auihorisation
. is being granted considering all site specific possible scenarios such as spilages, leakages. fire ete, and their
possible mpacts and also catry out mock drill in this regard at regular intervyl oftime.

Mﬂwmﬁig

Sr. General Manager

MDCWL LIMIT ED

KDH, DAKRA



6. - The person anthorised shall comply with the provisions outlined 1 the Central Pollution Control Beard -
guidelines on “hinplementing Liabilities fot Environmental Damages due to Handimng and Disposal of
' Hazcudous Waste and Penalty”

7. Itisthe duty of the authorised person to take puor permission of the State Pollution Contml Boald {o ¢close.
down the f'!c:luy .

8. The imporred hazardous and other wastes shall be fully insured for transit as well as t‘or any acmdcntal
oceunrrence and its clean-up operatioi.

9. The record of consumption and fate of the imported hazardous and other wastes shall be mzlimzlincd,

10.  The hazardous and other waste which gels generated-during recycling or reuse or récovery or pre-processing
or willisation of nuported hazardous or othu wastes shall be ueated and disposed of as per specific
conditions of authorisation. .

tt.  The importer or expoiter shall bear the cost of import or export and mitigation of damages if any.

12, An appiicalion for the renewal of an authorisation shall be made as laid down vnder these Rules.

13.  Any other conditions for compliance as per the Guidelines issned by the Ministry of Environsmient, Forest
and Climate Change or Central Pollution Control Board from time to hime,

4. Annual return shall be filed by June 30th for the peribd casuring 3 ist March of the year.

B - Specific conditions:
(1)That, the occupier shall comply the provisions of'the Environment Protection Act andl Rules. -
(2}']?'2111 the authori?atiou shail be produmI at Ehe time of mspection,

(3)That. the occnpler anthorized shall not n.nrfsell or otherwise U'll]spi)ll the H/W withowt ohtmnmg prior
penission of the Board,

(4¥Fhat, any un-authorization change shall constitute’ s breach the auihorizaiion.
(5)That, itis the dui)v: of authorized person Lo take prior peﬁnissioﬁ b[lhc Board (o close down the fucility.
(6yThat, the renewal of authorization shall be made as laid down in the mles.
{7)That, any other condition for compliance as per the guidelines issued by the MoEF for CPCH.
(8)That, the OCCtlplel shall submii annual mum fm the fmncual vear before 30th June, every yezu
{9)That, lhe occupier shall comply all the conditions. '

(13)That; the occupier shall subiit quarterly and annual information on hazardous wastes consumed its

source, products generated OF resources canserved (specifying the details like type and quantity of resowrces
conserved} to the concerned SPCB

() 1yThat, the occupier shall complied ail directions given by standard operating and procedure.

Yatindra i ow

SN . - Kumar Das 55 s
Memo No:JSSPCB/HO/RNC/HWM- : {Yatindra Kumar Das]
9658292/2022/28 , _ _ _ Member Secretary

Date: 17/07/2022

Copy To:
.M/s Monnet Danicls Coal Wmhaue\ Ltd., At-Near KDH Mines of CClL, \K Ar ea, PO, Dakra,
District-Ranchi-829210 {Jharkh.md}r_‘l{(,gwn‘tl Ofticer, Regional Qfﬁu., Raachi fer information and

. necessary action, ] " it aty i
Yat| n dfa Bigitatly signed by
‘!'dtin([ra ruinizl Bas
' Nate: 26220737
,Q/‘Mﬂw\ -(IWQK Kumar Das 43004050

_ . J(}”ﬁ#&}‘]ﬂ,@%
o MDCwy LIMITI;L)
' KDH baxna

. AR
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[Yatiudfa Kumar Das]
Member Secretary



ANNEXURE R[#
_ Yo -

NATIONAL AMBIENT AIR QUALITY STANDARDS
CENTRAL POLLUTION CONTROL BOARD
NOTIFICATION
New Delki, the 18™ November, 2699 :

_ No.B-29016/20/90/PCI-L—In exercise of the powers conferred by Sub-scction {2) (h) of

section 16 of the Air (Prevention and Contro) of Pollution) Act, 1981 (Act No. 14 of 1981), and
in super session of the Notification No(s). S.0. 384(E), dated 11" April, 1994.and S.0O. 935(E),
dated 14" October, 1998, the Central Poliution Control Board hereby notify the National
Ambient Air Quality Standards with immediate effect, namely:-

NATIONAL AMBIENT AIR QUALITY STANDARDS

Concentration in Ambient
Alr |
S. o, 1.1me Industrial, Eco.l?gically Methods of
Pollntant Weighted sensifive area
No. = Residential, |- . Measurement
average Rural and (notified by _
_ o Other Area %e::if;l
() {2 (3) 4@ (5) )
o o Annual* 50 - 20 ¢ Improved West and
| _Sulphm‘D|0x13cIe . Geake. _
(SO2), ng/m 24 hours** 80 80, ¢ Ultraviolet
' ‘ ' fluorescence
Annudl* 40 30 * Modified Jacoh &
5 Nitrogen Diox{de ' Hochheiser (Na-
(NO9), pg/m’ 24 hours** 80 NG Arsenite)
' : » Chemihuninescence
Particulate Matter | Annual® 60 60 * Gravimetric
3 {size less than 10 : _ e TOEM
pmjor 24 hours¥* 100 . 1oo » Beta attenuation
PMyopg/m’ .
| Particulate Matter | Annual® 40 { 40 » Gravimelric
4 {size less than 2.5 + TOEM
microns)forsPng 24 hours** | 60 - 60 ¢ Beta attenuation
ng/m ' :
_ ; 8 hours ** 100 100 * UV photometric
-5 | Ozone {Os) pg/m | hour ** 180 180 » Chenﬁ]uminescence
L o o Chemical method
Annuoal* - {05 0.5 ¢ ASS / ICP method
: afier sampling on EPM
6 : A3 ‘ 2000 or  equivalent
Lead (Pb) pg/m 24 hours¥* 1.0 10 filter paper
*» ED - XRF using
Teflon filter

Sr. General Manss .
MDCWL LIMITbi
Towe Loty oled



).

(0 ) () @ (6) —
ok N Dispersive a
Carbon Monoxide 8 Bours Z oo ISpETS! o
7 0O\ me/m?> | hous** 4 RED {(NDIR)
(CO) mg/m our . Spectroscopy
. Ammonia (NH) Annual 100 : ﬁ}:ﬁ;;ll;l;llnescenc&ue
: 3 *k
pg/m 24 hours 400 400 method
» (as chromatography
‘based - continuous
Benzene {Cells) . analyser
o ng/m’ Annual ,S s Adsorption and
: desorption followed by
: GC analysis
Benzo (a) Pyrene Solvent -~ extraction
10 _(BaP) - Annual* | followgd by HPLC/ GC
particulate phase analysis
only ng/m’
Avsenic (AS) AAS ;‘f 1CP method after
11 1 3 Annual* 6 sampling on EPM 2000
. ng/m , . \
or equivalent filter paper
- AAS / ICP method after
12. | Nickel (Ni}ng/m® | Annual* 20 sampling on EPM 2000
or equivalent filter paper
% Annual arithmetic mean of minimum 104 measurements in a year at a particular site
taken twice a week 24 hourly at uniform intervals.
ok 24 hourly or 8 hourly or 1 hourly monitored values, as applicabie, shall be complied with
98% of the time in a year. 2% of the time, they may exceed the limits but not on two
consecutive days of monitoring.
Note: Wheriever and wherever monitoring: results on two consecutive days of monitering

exceed the limits specified above for the respective category, it shall be considered
adequate reason to instituté regular or continuous monitoring and further investigation.

Wﬁjﬁ

Sr. General Manager
MDCWLLIMITED

KDH, DAKEA
T-.rv'c (0\"'] alko

bed -




ANNExURE R/T
SCIENTIFIC RESEARCH LABORATORY L_(Q.

An IS0 9001:2015 (QMS) & OHSAS 45001:2018 Certified Organization
Recognized by Sharkhand State Pollution Control Board

Analytical & Environmental Engineering Laboratory

C- 144, Aman Green City, Pundag, Ranchi- 834 004, Jharkhand

Tele No.; D651- 2999971, Mobile: 84701 30700, E-mail nirajksingh2003@yahoot.co.in

Report No. : SRLIMDCWPL/SEPT/22 Date; 29.09.2022

TEST REPORT
1. Name and Address of the Unit . Mfs Monnet Daniels Coal Washeries (P) Ltd.
Near K.B.H, Mines, P.O.: Dakra
Disirict: Ranchi, Jharkhand.
2. Location of Monitoring : Near Main Gate
3. Date of Monitoring $19.09.2022 o 20.08.2022
4 Ambient Temperature 1 34°C
5. Average Relative Humidity (72 %
6. Meteorological Condition : Partly Cloudy
7. Results of Ambient Air Quality
si. PARAMETERS UNIT RESULTS
No.
1. Suiphur dioxide (805) pg/m’ 21.40
2. [ Nitrogen Oxides (NOx) pg/m® _36.00
3 PMy pgim’ 92.60
4, 1PM,s pgim’ 51.00
5. | Ozone (O3) pgim® 22.00
6. Lead {Pb) pg/m® <0.02
7. | Carbon monoxide (CO) mg/m’ 0.810
8. | Ammonia (NH,) pgim® 16.00
8. | Benzene (CeHe) pgim® <1.00
10. | Benzo (a) Pyrene (BaP) ngim’ <1.00
11. | Arsenic (As} ngim® <1.00
12. | Nickel (N} ng/m’ <4.00

Note: 01. Ambient Fine Dust Sampler [Make Ecotech Instruments, Greater Noida, Model-AAS 190]

was used for PM -5 collection.

02. Analysis of Lead (Pbj), Arsenic (As), Nickel (Ni), and Benzo (a} Pyrene (BaP} was carried
cut on PM,, fraction. '

for Scientific Research Laboratory,

NN ikil_Sf_

(Dr. Niraj Kumar Singh)
in-charge, Jharkhand office.

Head Office: 90, Luke East (4% Road) Santoshpur, Jadavpur, Kolkaia-700075

Borentsa Al

Tele Fax: 033 2416 2267. Tel: 033 2416 1311, E-mail: Jyotirmoy_srl vsnl. _
Sv. General Manages

MDCWL LIMITEL
KDH, DAXRA
Tv - Cof"] d{”w.

-+



SCIENTIFIC RESEARCH LABORATORY

An 1SO 9001:2015 (QMS) & OHSAS 45001:2018 Gertified Organization
Recognized by Jharkhand State Pollution Contro} Board

Analyticat & Environmental Engineering Laboratory

G- 144, Aman Green City, Pundag, Ranchi- 834 004, Jharkhand

Tele No.: 0651- 2095971, Mobita: 94701 30700, E-mail nifajsingh2003@yahoo.co.in

Report No. : SRUMDCWPLISEPT/22 Date: 29.09.2022

TEST REPORT
1. Name and Address of the Unit - Mils Monnet Daniels Coal Washeries (P) Lid.
Near K.D.H. Mines, P.O.: Dakra
District: Ranchi, Jharkhand.
2. Location of Menitoring - in-front of Office Building
3. Date of Monitoring . 19.08.2022 to 20.09.2022
4, Ambient Temperature :34°C
5. Average Relative Humidity 72 %
6. Meteorologicat Condition : Partly Cloudy
7. Results of Ambient Air Quality
Sl PARAMETERS UNIT RESULTS
No.
1. | Sulphur dioxide (SO») pg/m’ 19.50
2. | Nitrogen Oxides (NOx) pgim’ 33.20
3. PMia pgim’ 84.60
4. | PM;s pgim’ 48.00
5. | Ozone{(Oy) pg/m’ 20.00
6. | Lead (Pb) pgim® <0.02
7.__| Carbon monoxide (CO} mgim’ 0.780
8. | Ammonia (NH3) pgim® 14.00
9. | Benzene (CeHs) pgim’ <1.00
10. | Benzo {a) Pyrene (BaP} ngim’ <1.00
11. | Arsenic (As) ngim® <1.00
12. | Nickel (Ni} ngim’ <4.00

Note: 01. Ambient Fine Dust Sampler [Make Ecotech ihstruments, Greater Noida, Model-AAS 190]

was used for PM » 5 collection.

02. Analysis of Lead (Pb), Arsenic (As), Nickel (Ni), and Benzo {(a) Pyrene (BaP) was carred
out on PMy, fraction.

for Scientific Besearch Laboratory,

N \'s\(;\/;

(Dr. Niraj Kumar Singh)
In-charge, Jharkhand office.

P £

®
Head Office: 50, Lake Bast (4™ Road) Santoshpur, Jadavpur, Kolkata- 3 mw
Tele Fax 033 2416 2267 Tcl: 633 2416 1311, B-maik: Jyotirmoy_srt vahiel. -
Sy, General Manage

WDCWL LIMITED
KDH, DAERA

Tt (nr? dkoted



'SCIENTIFIC RESEARCH LABORATORY

Report No. : SRUMDCWPL/SEPT/22

Name and Address of the Unit

An ISO 8001:2015 {QMS) & OHSAS 45001:2048 Certified Organization

Recoghized by Jharkhand State Pollution Controt Board
Analytical & Environmental Engineering Laboratory

C- 144, Aman Graen City, Pundag, Ranchi- 834 004, Jharkhand
Tele No.: 0651- 2995971, Mobile: 94701 30700, E-mail nirajksingh2003@yahoo.co.ip

TEST REPORT

Date: 29.09.2022

- Mifs Monnet Daniels Coal Washeries (P) Ltd.

Near K.D.H. Mines, P.O.; Dakra
District: Ranchi, Jharkhand,

2. Location of Monitoring :Near MCC -1
3 Date of Moniloring : 18.09.2022 to 20.09.2022
4 Ambient Temperature 1 34°C
5. Average Relative Humidity (72%
8. Meteorologicat Condition . Partly Cloudy.
7. Results of Ambient Air Quality
Si. PARAMETERS UNIT RESULTS
No.
1. 1 Sulphur dioxide {SO;) pgim® 18.70
2. 1 Nitrogen Oxides (NOx} pgim’ 31.40
3. | PMyg pggim® 93.80
5. 1 Ozone (Og) ugim® 19.00
8. |Lead(Pb) pgim’ <0.02
7. | Carbon monoxide {CO) mg/m® 0.760
8. [ Ammonia {(NH5) pgim’ 14.00
9. | Benzene (CgHe) pgim® <1.00
10. | Benzo (a) Pyrene (BaP} ngim’ <1,00
11. [ Arsenic {As) ng/m’ <1.00
12. | Nickel {Ni) ng/m’ <4.00

Note: 01. Ambient Fine Dust Sampler [Make Ecotech Instruments, Greater Noida, Model-AAS 190]
was used for PM 4 s collection.

out oft PM,, fraction.

for Scientific Ff{esearch Laboratory,

02. Analysis of Lead (Pb), Arsenic {As), Nickel {Ni), and Benzo (a) Pyrene (BaP) was carried

4y

Nt AR

(Dr. Niraj Kumar Singh)
In-charge, Jharkhand office.

Head Office; 90, Lake East (4™ Road) Santoshpur, Jadavpur, Kotkata-700075

St St

Téle Pax: 033 2416 2267. Tel: 033 2416 1311, E-mail; Jyolirmoy_sthys 2,
Sy, General Manager

MDCWL LIMITED
KDH, DAKRA
Toe by dhioled.



SCIENTIFIC RESEARCH LABORATORY

An ISQ 8001:2015 (QMS) & OHSAS 45001:2018 Certified Organization
Recognized by Jharkhand State Pollution Control Board

Analytical & Environmental Engineering Laboratory

C- 144, Aman Green City, Pundag, Ranchi- 834 004, Jharkhand,

Tele No.: 0651- 2893871, Mobile: 34701 30700, E-mail nirajksingh2003@yahoo.co.in

Report No. : SRU/MDCWPL/SEPT/22 Date: 29.09.2022

TEST REPORT
1. Name and Address of the Unit : M/s Monnet Daniels Coal Washeries (P) Lid.
Near K.D.H. Mines, P.O.: Dakra
District: Ranchi, Jharkhand.
2. Location of Monitoring : Near Laboratory Building
3 Date of Monitoring : 19.09.2022 {0 20.08.2022
4, Ambient Temperature - 34°C
5. Average Relative Humidity 172 %
8, Meteorological Condition : Partly Cloudy
7. Results of Ambient Air Quality
Si PARAMETERS UNIT RESULTS
No
1 Sulphur dioxide {SO,) ggim’ 18.00
2. | Nitrogen Oxides (NOXx) pg/m’ .32.50
3 PM:s pa/m’ 86.00
5. 1 Ozone.(O3) pgim’ 20.00
6 Lead {Pb) pg/m’ <0.02
7 Carbon monoxide (CO) mgim® 0.800
8 Ammonia (NHa) pgim’ 15.00
9 Benzene (CsHg) pg/m’ <1.00
10. | Benzo (a) Pyrene (BaP) ngim’ <1.00
11. [ Arsenic (As) ng/m® <1.00
12, | Nickel {Ni) ng/m’ <4.00

Note: 01. Ambient Fine Dust Sampler [Make Ecotech Instruments, Greater Noida, Model-AAS 190]

was used for PM 5 5 collection.

02. Analysis of Lead (Pb), Arsenic (As), Nicke! (Ni}, and Benzo (a) Pyrene {BaP) was carried
ottt ont PMy, fraction,

for Scientific Research Laboratory,

j\\\l { X N ) .

(Dr. Niraj Kumar Singh)
In-charge, Jharkhand office.

fead Qffice: 90, Lake East (4" Road) Santoshpur, Jadavpur, Kolkata-700075

Tele Fax: 033 2416 2267. Tel; 033 2416 1311, E-maik; Jyolirmo),__srBw@ 410N é&ﬂ {2 ¥ ﬁ Ei
Sr. General Manager
MDCWL LIMITED
KDH, DAKRA
Tvee lomy aloled.
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SCIENTIFIC RESEARCH LABORATORY Lﬂ

An IS0 9001:2015 (QMS) & OHSAS 45001:2018 Certified Organization
Recognized by Jharkhand State Pollution Control Board

Analytical & Environmental Engineering Laboratory

C- 144, Aman Green City, Pundag, Ranchi- 834 004, Jharkhand

Tele No.: 0651~ 2089971, Mobtie: 94701 A0700, E-mail nirajksingh2003@vyahoo.co.in

M/S MONNET DANIELS COAL WASHERIES (P} LTD.
At.: NEAR KDH MINES, P.O.: DAKRA
DISTRICT: RANCHI, JHARKHAND

AMBIENT NOISE MONITORING DATA

Report No. : SRLIMDCWRPLN-01/22 Date of Reporting: 29.09.2022
Monitoring Date of Hours Sound Pressure
Location Monitoring ' Level, dB(A}

| Near Main Gate 19.08.2022 & Day Time 09.00 61.2
{Beside Security 20.09.2022 {06.00-22.00 hr.) 10.00 63.5
Room) 11.00 64.1
12.00 62.7
13.00 64.3
14.00 62.9
15.00 85.2
16.00 63.0
Night Time 22.00 58.8
(22.00-086.00 hr.) 23.00 55.8
00.00 54.3
01.00 49.8
02.00 48.4
03.00 51.0
04.00 _ 54.8
05.00 57.2

Nomns: Nationat Ambient Air Quality Standards {NAAQS) in respect of Noise as per CPCB, New Delhi,

Industrizl Area : Day Time 75 dB(A) Leq and Night Time 70 dB(A) Leq

Commercial Area  : Day Time 65 dB(A) Leq and Night Time 55 dB(A) Leg
Residential Area : Day Time 55 dB(A) Leq and Night Tirne 45 dB(A} Leq
Silence Zone : Day Time 50 dB(A) Leq and Night Time 40 dB(A) Leg

Norms: OSHA Norms in work place for 8 hr. exposure: 80°dB (A)

for Sc‘ientiﬁq Research Laboratory,
J\I ) }'\C_\ﬁ-

{Dr. Niraj Kumar Singh)
In-charge, Jharkhand Office

Head Qffice: 90, Lake East (4% Road} Santeshpue, Jadavpur, Kolkata-?w W
Tele Fax: 033 2416 2267. Tel: 0332416 1311, E-maik: Jyotirmoy_ sl vsnla
Sr. General Manager
MDCWL LIMITED
KDH,DAKRA



SCIENTIFIC RESEARCH LABORATORY tf

An I1SO 9001:2015 {QMS) & OHSAS 45001:2018 Certified Organization
Recognized by Jharkhand State Pollution Control Board

Analytical & Environmental Engineering Laboratory

C- 144, Aman Green City, Puridag, Ranchi- 834 004, Jharkhand

Tele No.: 0651- 2099971, Mobile: 94701 30700, E-mail hirajksingh2003@yahoo.co.in

M/S MONNET DANIELS COALL WASHERIES (P) LTD.
At.: NEAR KDH MINES, P.O.: DAKRA
DISTRICT: RANCHI, JHARKHAND

AMBIENT NOISE MONITORING DATA

Report No. : SRL/MDCWPL/N-02/22 Date of Reporting: 29.09.2022
Monitoring Date of Hours Sound Pressure
Location Monitoring N Level, dB(A)

Near Office 19.08.2022 & Day Time. 09.10 57.8

Building 20.09.2022 {08.00-22.00 hr.) 10.10 58.3
11.10 58.9
12.10 50.8
13.10 61.2
14.10 59.0
1510 61.1
16.10 $9.6
Night Time. 22.10 54.3
(22.00-06.00 hr.) 23.10 51.7
00.10 48.3
01.10 468
02.10 459
03.10 47.5
04.10 50.3
05.10 53.6
Norms: National Ambient Air Quality Standards (NAAQS) in respect of Noise as per CPCB, New Delhi,
Industrial Area : Day Time 75 dB(A) Leq and Night Time 70 dB(A) Leg

Commercial Area  : Day Time 65 dB(A} Leq and Night Time 55 dB{A} Leq
Residential Area : Day Time 55 dB(A) Leq and Night Time 45 dB(A) Leq
Silence Zone : Day Time 50 dB(A) Leq and Night Time 40 dB(A) Leg

Norms: OSHA Narms in work place for 8 hr. exposure: 30 dB (A)

for Scientific Research Laboratory,

N 1\(3/; .

{Dr. Niraj Kumar Singh)
In-charge, Jharkhand Office

Head Qffice: 90, Lake East (4" Road) Samoshpur, Jadavpur, Kolkata-700075 M
Tele Fax: 033 2416 2267, T2l: 633 2416 1311, E-mail: Jyotirmoy_sel vsp|.
W Sr. General Manager
KDH, DAKRA



SCIENTIFIC RESEARCH LABORATORY

An 180 9001:2015 (QMS) & OHSAS 45001:2018 Certified Organization
Recognized by Jharkhand S$tate Pollution Control Board

Analytical & Environmental Engineering Laboratory

C- 144, Aman Green City, Pundag, Ranchi- 834 004, Jharkhand

Tele No.: 0651- 2999971, Mobile: 94701 30700, &-mail nirajksingh2003@yahoo.co.in

M/S MONNET DANIELS COAL WASHERIES (P) LTD.
At.: NEAR KDH MINES, P.O.: DAKRA
DISTRICT: RANCHI, JHARKHAND

AMBIENT NOISE MONITORING DATA

Report No. : SRL/MDCWPL/N-03/22 Date of Reporting; 29.09.2022
Monitoring Date of Hours Sound Pressure |
Location Monitoring Level, dB(A)

Near MCC - 1 18.08.2022 & Day Time 09.20 53.8
20.09.2022 {06.00-22.00 hr.) 10.20 65.5
11.20 66.2
12.20 64.7
13.20 63.1
14.20 628
15.20 64.4
16.20 85.9
Night Time 22.20 58.5
(22.00-08.00 hr.) 23.20 56.3
G0.20 53.8
01.20 52.2
02.20 48.4
. 03.20 48.9
04.20 538
05.20 55.0

Nomms: National Ambient Air Quality Standards (NAAQS}) in respect of Noise as per CPCB, New Delhi,

Industrial Area : Day Time 75 dB(A) Leq and Night Time 70 dB(A} Leqg

Commercial Area : Day Time 65 dB(A) Leq and Night Time 55 dB{A) Leq
Residential Area - Day Time 55 dB(A) Leq and Night Time 45 dB(A) Leq
Silence Zong : Day Time 50 dB(A} Leg and Night Time 40 dB(A) Leg

Norms: OSHA Norms in work place for 8 hr. exposure: 90 dB (A)

for Scientiﬂq Research Laboratory,
N f\('&f' .

(Dr. Niraj Kumar Singh)
In-charge, Jharkhand Office

i ot g
Head Qffice: 90, Luke Gast (47 Read) Santoshpur, Jadavpur, Kolkmm?%\/ W NTY,

Tele Fax: 033 2416 2267 Tel: 633 2416 1311, E-mail: Jvotirmoy_sri venbrier
_ Sr. Gen era[ Manﬂgﬂ?’

MDCWL LINHTED

KDH, DAKRA
Trwe o doted



SCIENTIFIC RESEARCH LABORATORY yg-

An IS0 9001:2015 (QMS) & OHSAS 45001:2018 Certified Organization
Recognized by Jharkhand State Polution Gontrol Board |

Analytical & Environmental Engineering Laboratory

C- 144, Aman Green City, Pundag, Ranchi- 834 004, Jharkhand

Tele No.: 0651- 2998971, Mobile: 94701 30700, E-mail nirajksingn2003@yahios.co.in

M/S MONNET DANIELS COAL WASHERIES (P) LTD.
At.: NEAR KDH MINES, P.Q.: DAKRA
DISTRICT: RANCHI, JHARKHAND

AMBIENT NOISE MONITORING DATA

Report No. : SRI/MDCWPL/N-04/22 ' Date of Reporting: 29.09.2022
Monitoring Date of Hours Sound Pressure
Location Monitoring Level, dB(A) |
Near Laboratory 18.09.2022 & Day Time L 08.30 60.4
Building 20.09.2022 {06.00-22.00 hr.) 10.30 62.9
11.30 64.2 |
12.30 635
13.30 51.8
14.30 62.0
15.30 62.7
16.30 62.8
Night Time 22.30 55.1
{22.00-08.60 hr.) 23.30 53.4
00.30 527
01.30 50.2
02.30 48.4
03.30 48.7
. 04.30 51.0
L 05.30 53.1
Nonms: National Ambient Air Quality Standards (NAAQS} in respect of Noise as per CPCB, New Delhi,
Industrial Area : Day Time 75 dB(A) Leq and Night Time 70 dB(A) Leg

Commercial Area  : Day Time 85.dB(A) Leq and Night Time 55 dB(A) Leq
R_esidential Area : Day Time 55 dB(A} Leq and Night Time 45 dB(A) Leg
Silence Zone : Day Time 50 dB(A) Leq and Night Time 40 daB(A} Leq

Norms: OSHA Norms in work place for 8 hr. exposure: 80 dB (A)

for Scienﬁﬁq Research Laboratory,
NI s\.@/" ,

(Dr. Niraj Kumar Singh)
tn-charge, Jharkhand Office

. Pl
.. L]
teand Qfiice. 90, Lake Easi (4% Road) Santoshpur, Jadavpur, Kolkam-?UOUW g'-«(/l/\%’a\
Tele Fax: 053 2416 2267, Tel: 033 2416 1311 E-mail- Jyotirmoy_ sl vsnl nee
Sr. General Manager

MDCWL LIMITED

KDH, DAKRA
Trve {097 altested .



11430422, 10:18 AM Online Data of PM10 Analyzer
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Online Data of PM10 Analyzer

,/:-"" wdi & afich
udt & wguisiell

M/s. Monnet Daniels Coal Washeries Limited

Today's Data in{ug/m3)
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14/30/22, 10:18 AM Online Data of PM10 Analyzer

Serach By Month _ .
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11730422, 10:18 AM Online Cata of PM10 Analyzer .
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Sr. General ;ﬂanager
MDCWL LIMITED

KDH, DAKRA
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FIR No.

IN THE COURT O

Suit / Appéaﬁl;. N ' A9 JURISDICTION OF 2023,

Inre :- ' APPLICANT
) KRISHNA  CHOUHAN Plaintiti(s) o, Petitioner(s)

Appellant(s} Complainant(s}

r

VERSUS _ .
STATE 6F JHARKH A‘ND Defendant(s) /Respondent(s} / Accused

o
KNOW ALL to whom these present shall come that "we DEVENDRA SinaH S/

Li. Shvi Daulob Ram Vedwma , Novks ab Neat KDH m:nq N

Ao g P BNAA,, ?ths JrRarRaas ~ FIHZIO
Theparbove namIed o-D @ ISL do hereby appoint

S HAIN DAPTUAR, Uﬂh %_’)G{;/:{m},

Chme30 3 Mew Losyous &%M

{herein after called the advocate/s to be my/our Advocate in the above-noted case authorize him:-
To act, appear and plead in the above-noted case in this court or in any other court in which the same may be tied
or heard and also in the appellate court including High court subject to payment of fees 'separately for each court by mefus.

To sagn f Ie venfy and presen! pleadmgs appeals cross-objections or petitions for
oromlse or other petitions or affi davils of other

roper-for the prosecution of the said case ir_t all its
@ge.
ﬂmit andfor deny the documents or opposite party.
icase or submit to arbitration any differences or
'ner refating to the said case.

i PP PETEE S YT XY T puymg separale fee.

1o deposn draw and receive money, cheques, case and grant receipts hereof and fo
do all other acts and things which may be necessary t¢ be done for the progress and in the
course of the prosecution on the said case,

To appoint and instruct any olher Legal Practitioner authorizing him to exercise the power and auihorily hereby

conferred upon the Advocate whenever he may think fit to do so and to sign theé power of altorney on our behaif.

And i/ We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or

his substitute in the matter as mylouwr own facts, as if done by mefus to all intents and purpose.

- And I/'We undertake that ¥ We or my/our duly authorised agent would appear in courz and all heanngs
andwillinform the Advocatefor appearance whenthe caseiscalied.

' And lIiWe undersigned do hereby agree notto hold the advocate of his substitute responsible for the resultof
the said case.The adjournment costs whenever ordered by the court shall be of the Advecate which he shall receive
andretainforhimseif. i

And ifwe unders:gned do hereby agree that in the event of the whote or partof the fee agreed by mefus to be
. paid to the advocate remaining unpaid he shall be entitied to withdraw from the prosecution of the szid case until the
same is patid up. The fee settle is only for the above case and above Court. 'We hereby agree that once the fee is
paid, e will not be ent:tied for the refund of the same in any case whatsoever and’ |f the case prolfongs for
more than 3yearsthe original fee shall be paid againby me/us
iNWITHNESS WHERE OF | /Wede hereunto set myfour hand to these presents the contents ofwhrch have

beenundertstoodbyme/usonthis... @ dayof(Dm ......... w2022 :
Accepted subject to the terms of the fees M\M g JQ\ 7 ,Uv"é(ﬁ}ﬂ A Z
: - Client C{-;e-;:t

| identify the S[idalureﬂ humb Imprcsslan of the Below Mentioned Person,

é b/ Sr. General ARAZEL s Has been Signed {§teypaisen @l ‘}MQ&B?‘
ocafe MDCWLLIMITED . MDCWL LIMITED

KDH, DAKRA,  KDH,DAERA
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